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To, 

The Honourable Chairman, 

Cen~ Administrative Tribunal 

Jaipur ainch,Jaipur 

Date 17-8-96 

Honourable Sir, 

1 That I was suspended by the learned Supdt post offices 

SawaiMadhopur on 29-11-94 vide his memo No B2/5 (Attached) 

2- That my learned SUpdt failed to issue charge-sheet upto 

17-8-96. against me (i.e.) I year 8 Months 18 days) 

3- That my suspension is " ~otally baseless• "Un-reasonable" 

and "without material". 

4- That my learned Supdt. has not applied his mind. He was 

directed for suspension by the Honourable C .P. M. G.Jaipur. 

5- That on inquiry was ordered by Honourable C. P .M.G. Jaipur, 

on the eve of conducting the enquiry, a darogatory remark 

was made on me by the enquiry officer to achive the 

particular object • 

6- That the relivent Honouable c.P.M.G. Jaipur letter was 

not allowed to see me by. enquiry officer. 

7- That I was made11 SCapegoat" to save the erring officers". 

.t~~ ·ocl.> S~ , ~ Honourable Sir I be rainstated before 

3 -7-1997~be " wholly un-justified .. , Cost of 

retirement i.e • 

cou.rt expenditure 

~. 2000/- be given 
.... 

I have to honour to remain. 

Your Honour's most obediently 

·...;, 

I • 

p 
( s.s. Kaushik ) 

Public Relation Inspector under 
suspension. SawaiMadhopur.Raj. 
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. . . . . - . . - - . -
DEL AR'l!'IJ.ENT OF POSTS , INDIA 

Off ice _ of the _ Supd:t. _ of l-'ost_ Offices, _ Sawaimadhopur 
Division, Sawairadhopur 322 001 

Mem o Noo B2/5 Dated at S\~ the ,~i /11/94 
• 

Order 

Where as a disciplinary proceeding agaiz;ist 

Shri S .S. Kaushik , PRl (l-' )' Saw aimad,hopu.r HO is _ 

con temp lated. 
I 

Now t }jl ? re fore, the unde rsigned in exercise 
I ' of thF· rowers conferred by Sub Rule {1) of Rule 

10 of the Central Civil Service (Classification, 

Con trol and Appeal) Rules 1965 , her -::·by places 
l 

the s aid Shri .3 .s • Kaushik under suspension with 

im1llN1iat€' e ff e ct. 

It is furt hL:r ordered th at d uring the 

r e ~· · i o<1. that this order shall remain in,, force 

the head n u ci r te rs of Shri S.S.KAUSHIK i:-' RI(P) 
- {I " • 

S2.,v2i rr:ad hopur HO s hou l ri be Saw~imaq,h~p ~r) arrl 
' .f I • I 

the said Shri .:.> o00 Ka us !1ik -?ha ll no-t :I.eave 

the He ad qua r ter without obtaining ' the prior 

p ermj_ ss i on of the undersigned o 

Copy to:-

(M
1

~~~ern ba) 
Sundt . of Post Offices 
Savr aim:dhopur Di vision 
Sawaimadhopur 322 001 

·~ . Shri S .S.Kaushikr .l:'RI(l-') Sawaimadhopur HO o 

Or ri ers re'g ardin~ subsistance allowance admissible 

to him chring the pe riod of his susoension will 

i ~sue separately • 
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